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U. N. Help for Refugees from East 
Pakistan

1164 SHRl JYOTIRMOY BOSU
SHRI P VENKATASUBBAIAH • 
SHRTB S MURTHY

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state

(a) whether India has formally presen
ted a request to the U N Secretary-General 
U Thant, for help and assistance irom th’ 
U N and it& specialised agencies to deal 
with the ever inci easing flow of refugees 
from East Pakistan because of Pakistan 
Government*!* military suppression there 
and

(b) if so, the response of the U N 
Secretary-General to the sa nc T

THF DLPIJTY MINISTFR IN D!L 
MINISTRY OF LABOUR AND RHIA 
BILIIAIION (SHRI BALGOV1M) 
VERMA) (a) Yes, Sir

(b) A three-man team headed by 11c 
U N. Deputy High Commissioner for rtlu 
gees cime to  India to make an on-tht spot 
assessment of the dimensions of tl e pi oh 
lem created by the Influx of refugees On 
the basts of the assessment mide to the 
team, Ihc Secretary General has nude an 
appeal to all nations and private orgam/a 
lions to provide emergency assjstanct lor 
the relief of the refugees from Last Bengal 
In icsponse to Secretary-GencraFs ai ic I 
some countries have already announced 
offer* of assistance

Central Assistance for Rural works Pro 
grammes in States

1165 SHRIM KATHAMUTHU 
SHRT BHOGENDRA JHA 

WiUJthe Minister of AGRICULTURF be 
pleased to state

(a) whether the progress made in re 
gard to rural works programmes m the 
State had been satisfactory,

(b) if not, the reasons for the slow 
progress in this respect,



81 Written Answers JYAISTHA 13, 1893 (SAKA) Written Answers 82

(c) the total allocation made by the 
Centra] Government tor rural Works pro
grammes in the year 1970-71; and

(d) how much of it has been spent ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI SHER SINGH) : (a) to (d). 
A total outlay of Rs. 13.85 crores was 
approved for implementation of various 
schemes under the Rural Works 
Progamme during the year 1970-71 in 45 of 
the 54 selected districts. The identification 
and selection of hard core of the drought 
affected areas could be finalised only by the 
middle of October 1970 on the basis of the 
data famished by the State Government. 
The project reports furnished by the State 
Governments were processed and the 
schemes sanctioned very quiekly. In most 
of the States, there was only a short work
ing season available after the sanction of 
the schemes. In addition, the States hud to 
clear the required technical, financial and 
other procedural formalities and arrange 
for the immediate appointment of staff 
before the actual field implementation of 
the schemes could commence. Conse
quently a sum of Rs. 9.05 crores only 
could be released to the States during the 
year 1970-71. I  he figures of the amount 
actually spent by the States have not been 
received so far.

Legal Status of refugees from East 
Bengal

1166. SHRI TRIDIB CHAUDHURl : 
SHRI SAMAR GUHA :

Will the Minister of LABOUR AND 
RELABILITATION be pleased to state :

(a) whether Government have consi
dered and taken any decision in regard to 
the legal status of new refugees who have

been forced to enter in India from East 
Bengal since March 25, 1971 as a result of 
West Pak Military depredations;

(b) whether these refugees are to be 
treated as ‘alien’ refugees under item 17 of 
the Union List under the Seventh-Schedule 
of the Constitution or as Displaced Persons 
under item 27 of the Concurrent List or as 
Stateless persons; and

(c) whether the question of regarding 
them as alien subjects of the newly formed 
‘Peoples Republic of Bangla Desh’ who have 
taken temporary refuge and asylum in India 
has also been considered ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND REHA
BILITATION (SHRI BALGOVIND 
VERMA) : (a) and (b). The new refugees 
who have been forced to enter India from 
East Bengal since March 25, 1971 are Pakis
tani Nationals. They are ‘alien’ refugees 
under Item 17 of the Union List under the 
Seventh Schedule of the Constitution.

(c) The question of regarding them as 
‘alien’ subjects of the ‘Peoples Republic of 
Bangla Desh’ does not arise as the Repub
lic of Bangla Desh has not yet been recog
nized by the Government of India.

Drawing Attention of U. N. O. and 
other World Organisation to Problems 

of Refugees from East Bengal

1167. SHRI SAMAR GUHA :
SHRI K. LAKKAPPA ;

SHRI BISHWANATH JHUN- 
JHUNWALA :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :




